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HON'BLE MR. B.L.KHATRI, MEMBER (ADMV-)
T T T
J.C. Shnvas’rovc - '
s/o Shri Bhanwari Lal Shrlvcs’rovq
r/o Quarter No.2, NT 8, Type-lll, .. _ E
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SRR U PO AR S ; '
Kota, presently working as ' ' ‘
Superintendent in the office of
Deputy Commissioner,. Norco‘hcs,‘ .
Mahaveer Nagar-|, - e
Jhawar Roqd Kota.
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1. Unlon of Indlo e
through ’rhe Chcurmcn
Cen’rral Bocrd of. Excnse cnd Cus’roms
Notth Blockf BN
New De|h|

2. The CommISSIoner of Ncrco’ncs

_19”‘!\/\0“ -Moras, A
Grcllor MP -

A o S .. Respondents

(By Advocate Shir:iiMukesh Agarwal)
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_ reosonc:ble [rm‘eresi‘ ond wn‘hln a reosbncble perrod

' ompeR omay

In fhrs ccse ’rhe applrcan’r hos proyed for the followmg rellefs -

“8.1 Tho’r ’rhe humble crpplrccmf prays that by a surtcble
wrlf/order or the direction the impugned order vide annexure
A/1 dated 3/7/09 be quashed and set asrde on the por’r of the
cppllcant o

8.2 | Thct the humble applicant prays that the applicant has
submitted the representation dated 2/6/09 and 9/7/09 and
further representation dated 9/7/09 vide annexure A/11 but
the respondents have. ’roken ‘no action, therefore the
respondents be drrec’red io ’que the suitable action as per
rules on the representohon of 'rhe applicant.

8.3 . That the cnnuol mcremen’rs be, cllowed to ’rhe applicant
with effec’r from 1/5/2001 to 1/5/08 mecmrng by, ‘the amount
of 87 mcremem‘s be drawn in favour of the opplrccm’r wr'rh a
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8.4 1 Thcﬂ crs ‘rhere is no’provrsron in FRSR and there rg no
provr5|on in the recruitment rules for conduc’rlng any test
exam for. fhe drawl of the. mcrements ’rherefore ’rhe humble
applicant be exempred from any ’resf/excm for The drawl of
the mcremem‘s ond crII fhe mcremenis be ollowed ‘to the
applicant, P
: ; . ; i

8.5 The system of ’resr/exom for drcwmg ’rhe yearly
rncremen’rs is' quite orbr’rrary ’rherefore being arbitrary ;the
system of this fes’r/excrm for. ’rhe drowl of yeorly mcremen’r be
qucrshed and set a’side’ cmy by a sun‘oble wrr’r/order or ’rhe
dlrec’rlon the’ respondenfs be drrected no’r to conduc’r such

’resf or excrm for 1‘he drcrwl of yecrrly rncremenf '
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8.6 j/-\rjy, »ofher; relief“;whigh'th)e Hgn-’blegbench deemgvf’it:”l j

I h‘ove'h—edrid fhe |édfrié& bi.'c!rung'el :fbri"r.he’ pcrr’rres , '

1
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The Ieorned counsel for 1‘he respondenfs ploced on record

ll-
[ ' ‘H

letter dc’red 8”‘ Aprrl 2010. (Ann MA/]) whereby ’rhe relref proyed for

rr . . j ; ‘ .\

by the crppllccrnr hos been grqnfed relevcmf por'non of whlch requ
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In ihrs regord rhe Board hos now dlrec'red cs under -

W|rh reference ’ro the lmpugned OA pendlng before

. ’rhe CAT; Jolpur Bench ‘rhe Board dlrecr‘ed the release
L ‘of fhe rncremenfs to the. sard foec’red offrcers from the

date as o’rherwrse due, \wr’rhour pressing for the-

enforcemen’r of the draft rules wcrrcrnhng the officers ’ro

. pdiss the said Departmental Examination.” !

It is requested rhcr the Gov’r Counsel may please be

- requestedto qpprrse Hon'ble CAT, Jaipur about Board's

decision in the imatter suitably, in ‘the aforesaid 2 O.A's.

viz. OA No0.305/2009 - B.L.Chhipa & O.A. No.306/2009 -
J.C.Shrivastava: As the grievance of the applicants has
been addressed suitably by:the Board, the Hon'ble CAT

may be requesfed to dispose of‘fhe aforesaid OAs.”

In case ’rhe opplrcom‘ |s oggneved by ’rhe order ’ro be pcxssed

i
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by ’rhe respondenfs he is o’r Ilber’ry ’ro opproach ’rhls Trrbunol crgcun
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